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COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

THIRTY-SEVENTH REPORT

Mr. Deputy Speaker: We will now
take up Private Members’ Business.

Shri Hem Raj (Kangra): I beg
to move:

“That this House agrees with
the Thirty-seventh Report of the
Committee on Private Members’
Bills and Resolutions presented
to the House on the 18th March,
1964”.

Shri H. N, Mukerjee (Calcutta
Central): Sir, could I make a submis-
sion? A

Mr. Deputy Speaker: Let me put it
to the vote of the House.

Shri H. N, Mukerjee: Before that,
could I suggest that the time allotted
for the resolution which Shri Tridib
Kumar Chaudhuri is going to move
might be extended? Now the time
allotted for that resolution is 1 hour
15 minutes. My suggestion to .the
House is that it might be discussed
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Film Industrua
very well for 24 hours or at least 2
hours. )

Mr. Deputy Speaker: We will gee
when we take it up.

Shri Raghunath Singh (Varanasi):
It is a very important resolution. The
subject matter of that resolution is
the burning point of the day.

Mr, Deputy Speaker: Does he want
to move any amendment?

Shri H. P. Chatterjee (Nabadwip):
It is there in the sheet.

Shri H. N. Mukerjee: I suggest 2}
hours for the resolution of Shri Tridib
Kumar Chaudhuri.

Mr. Deputy Speaker: Does the
House agree to the suggestion contain-
ed in the amendment that the time
for the resolution of Shri Tridib
Kumar Chaudhuri should be extended
to 2} hours.

Shri Raghunath Singh: Yes, Sir:
It is a very important matter. The
refugee problem is the burning prob-
lem of the day.

Mr. Deputy Speaker: The questiom
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is
“That the motion be accepted
by the House with the amendment
of Shri H. N. Mukerjee that the
time for the resolution of Shri
Tridib Kumar Chaudhuri be 2}
hours instead of 1 hour 15
minutes.”

The motion was adopted.

Shri P. R. Patel (Patan): Sir, on
a point of order, I have given notice
of an amendment.

Mr. Deputy-Speaker: We have not
yet taken up the resolution,

15.03 hrs.

RESOLUTION RE: NATIONALI-
SATION OF FILM INDUSTRY—contd.

Mr, Deputy-Speaker: The House
will now take up further discussion of
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[Mr. Deputy-Speaker]

the Resolution moved by Shri R. G.
Dubey on the 6th March 1964. He may
continue his speech. 59 minutes are
left for the discussion.

Shri R. G. Dubey (Bijapur
North):  Mr. Deputy-Speaker, Sir,
after I introduced the resolution re-
garding the nationalisation of film
industry, I tried to go through such
material as was possible within the
short time at my disposal. The more
I think about it, the more I am con-
vinced that some radical measures are
necessary to improve this industry, 1
must confess that I do not want to
maintain any dogmatic or rigid appro-
ach to this problem but, all the same
I do feel that some improvement, far-
reaching improvement, is necessary
in this industry. The other day 1
listened with interest to the reply
given by Shri Satya Narayan Sinha,
our friend and guide, and in the
course of his reply he mentioned the
role of love and romance in film
industry. I am in agreement with him
when he says that we could not have
a puritanical approach and some lati-
tude has to be given to the film indus-
try. At the same time, he also said
that he would not like the exhibition
of any vulgarity by the industry.

- Our film industry must have a two-
told purpose, namely, entertainment of
the people and cducation of the people,
specially in the present context of our
country with its border situation,
the problem of defence, the socio-eco-
nomic philosophy of a welfare State.
So, our film industry must rise to the
occasion, must be able to produce such
flms which take us in the direction
of progress. From this point of view,
[ tried to go through the 'material and
I shall quote what the Screen itself
has stated in this connection.

“The quality and subject-
matter of their productions can be
assessed from the titles of their
pictures. Some of the beautifu)
titles are “Jeb Khali Maro Tali”,
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“Ek Ladki Ek Diwana”, “Dil Lecke
Bhaga”, “Loot Liya Husnvalone”,
“Zara Ruk Ja”, “Aage Dukaan
Peeche Makaan”, “Tu Bhj Kya
Pyvar Karega”, “Dil Bhi Tera Hum
Bhi Tere”, “Ladka Football Khele,
Ladki Hockey Khele,” “Bombai
Ki Billi”, “Tu Nahin Aur Sahi”
ete.”

The reason is, I am told, every year
some 50 to 60 productions are brought
into the film world. Any person can
take to film production. There is no
code or regulation guiding the person
wanting to take to film production.
There is also monopoly in the film
industry.

Take the top actors in the country,
for example. Dilip Kumar may be a
good actor, But I wonder whether
he could also claim to be a very good
producer or director, as our great
Bengali friend Satyajit Ray who pro-
duced Aparichita. Yet, Dilip Kumar
has entered the world of film produc-

tion. Raj Kapoor and his whole
family, brothers and sisters, have
taken to film production. So wlso
some of the other top actors, who
have made film production thejr

tamily business. Therefore, we come
across monopoly in film industry, as
a result of which the quality of the
film suffers.

So far as the Western countries are
concerned, the stories for films are
taken from Dbasic literature, the
writings of Shakespeare  and
others. In Bengali also some of
the films are- based on classics
and they have won international
prizes,  specially  Aparichite of
Satyajit Ray. Of course, the West
Bengal Government is giving financial
help to the film industry. But the
same cannot be said of films in other
parts of India. Most of the films pro-
duced in the country are the worst
films. They do not give any material
for thinking, any food for thought.
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I am told that about Rs. 80 crores
are invested in tiae film industry and
Rs. 50 crores will be the yearly earn-
ing. 1,20,000 pcople are working in
the industry. Whut is the condition
of the industry? At the lower level it
is very bad. At the top level, it is
‘common knowledge that some of the
film actors &nd actresses are paid
something like Rs. 5 1akhs to 6 lakhs,
in black money of course. It is com-
mon knowledge but we are not able
to check it. Because it is black money
we cannot levy any tax. Rs. 5 lakhs
or 6 Jakhs is enough to produce a
good film.

The interest that the producers
have to pay to the financicrs is so
much that out of that amount they
could produce another film, We often
say that we should not interfere with
the industry, we should not come in
the way of proper talent and that the
industry should have enough freedom
to function. But what is thc position
of the producers? I am toid by cutho-
rities, by people whg should know
that there is no freedom for the pro-
ducers ang they are entirely depend-
ent upon the financiers, either Multa-
ais or others; I do not know. I am
told that the financiers even stipulate
a condition that such and such actor
or actress shoulg be engaged. Not only
that, even the stories are changed and
mutilated. At the last stage, after the
production is complete and the film
i{s to be exhibited, the distributors
have to be consulted and in some
cases they insist on some changes in
the film. So, really speaking, there
is absolutely no freedom to the pro-
ducer,

Shri Shanta Ram, who is really one
of the greatest producers and directors
in this country, feels that something
must be done to improve the situa-
tion. I understand that Shri S. K.
Patil, our ex-Minister of Food and
Agriculture, headed the Film Enquiry
Committee ang that Committee had
made some recommendations. I would
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just read the relevant portion 5rom
that:

“Also the second film inquiry
committee, with Shri S. K, Patil
as its chairman and Messrs M.
Satyanarayan, (Dr.) R. P. Tri-
pathi, V. Shanker. V. Shantaram
and B. N, Sircar as jts other mem-
bers, which published its report jn
October 1951, observed several
serious mal-adjustments in the
structure of the Indian film in-
dustry and concluded ‘that evils
in the industry having crept far
too deep into the system’ it would
be umable to reform itself. As
such, it recommended that for the
stabilisation of the industry first-
ly there shoulq be a film courcil
formed by the Government. It
will have regulative ang supervi-
sory powers over the entire in-
dustry and serve as its guide,
frieng and philosopher. Second-
ly there should be a production
code administration as in USA.
The work of the PCA will be to
examine scripts so as to ensure
that the fillms produceq conform
to standards of decency, good taste
and public education. It wil]l guide
producers during production of a
picture ang scrutinise publicity
materials.”

More than six years have passed
since these decisions were taken by
the Government but neither the Film
Production Bureau nor the Film In=-
stitute has been set up so far. This
is the position. Even the recommen-
dations of the Film Inquiry Coms=

mittee have not been given effect to
though six years have passed.

There is enough material to prove
that the industry is in a hopeless con-
dition. On the one hand, you see top
actors and actresses earning Rs. §
lakhs to Rs. 6 lakhs—that money is
black money and the Government gets
nothing by way of income-tax—on
the other hand I am told, the junior
artistes are not paid the salary for
many months. The producers are in
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[Shri R. G. Dubey]
a very bad condition. On the one
band, the financier is after them,
hands at their necks; on the other
band, because the actors ang actresses,
particularly in the film industry in
the South, enter into contract for 30
or 40 films at a time and therefore
with great difficulty they can spare a
day in the whole month, the producer
has always to be on their track, on
the look out for the person. The re-
sult is that production suffers and the
cost of production goes up. Even
though Rs, 80 crores are invested,
Rs, 50 crores is the annual earning
and 1:20 lakh persons are employed,
the foreign exchange earning, I am
told, is hardly Rs. 1:75 crores. This
is the position.

Take it from any point of view.
Neither they teach gooq morals nor
the condition of the rank and file,
the junior artistes in the industry is
satisfactory; so we must put a stop
to it. Many film journals, important
directors and producers also feel that
some kind of a regulation is needed.
They are for nationalisation, but I am
not for a rigid approach. I am pre-
pared to be guided by the hon, Minis-
ter who has a wide and broad out-
look on this affair. But there is a
case establisheq to show that some
radica] measures are necessary. Even
if those recommendations which were
made long ago arc implemented, 1
think, some good service wil] have
been done to the industry.

The only person, I think who tries
to teach the actors and actresses the
proper code of discipline is Shri
Shantaram. As you know, he never
picks up the same actors and actresses
for his new story. He always picks
up a new person, younger man, a
junior artist and trains him, directs
him and then puts him on the stage.
Take the case of Sandhya; she was
not known to anybody. But in some
cases the same set of actors and act-
resses are monopolising the scene.
That is the kind of thing that is there.
So, with these few words I request
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the hon. Minisler to consider all these
aspects. I am not for a rigid apnroach
-—I repeat it again—but I do want.
that the Patil Committee's recommen-
dations should be implemehted with-
out any delay.

Mr. Deputy-Speaker:
moved:

Resolution

“This House is of opinion that
Government shoulq take steps to
nationalise the Film Industry.”

One hour is the time that we have
got. 45 minutes more are there. How
much time would the hon. Minister
require? !

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): 15 to 20 minutes,
Sir.

Mr, Deputy-Speaker: Then, five
minutes to each hon, Member.

Shri S. M. Banerjee (Kanpur): Mr.
Deputy-Speaker, Sir, I rise to support
this Resolution moved by my hon.
triend, Shri Dubey. This demand
has bcen the demand not of the pro-
gressive forces of the country but of
a]] those who sincerely belieye that
the film industry should flourish in
this country. At present all the filin
producers are in the hands of the big
tycoons and whatever film they wish
to produce is judged from the point
whether it would bring a box to the
millionaires who advance the money
for producing the film. This is a sad
state of affairs ang this is really a
tragedy for this country that our pro-
ducers who have a good vision and
noble idea, who can produce good
films to uplift the society cannot pro-
duce a good film because they are
not financiers or because they are al-
ways in a state of bankruptcy,

I remember, this question wax
brought up in this House some ycars
back by many hon. Members very
forcefully. Their idea was only to see
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that our country haq better films.
There are producers like Balraj Sahni,
Satyajit Ray and others who believe
gincerely in producing a picture which
uplifts the society, which reflects tae
real life of so many people in the
gountry or which touches on probiems
of national and internationa] import-
ance. Those pictures cannot be cro-
duced because they have no finances.
T would like to know from the hon.
Minister as to what is being done to
see that our film industry impruves.
Is it not a fact that at present most
of the films which are produceq in
the country are really third-rate
films? The hon. Minister may say that
they are, after all, for entertainment.
But even entertainment at times
shouldq be educative.

We have not been able to produce
even good films for children. There
is a society for producing films for
children, that is, the Children’s Film
Society; but even that society has not
been sble to produce good films, Re-
cently, a very good film has been pro-
duced ty Shri Utpala Datta, the fam-
ous producer of the two dramas wluch
are bemng shown in Delhi, namely,
Titash ekti nadir nam and Ferari fouj.
He has produced a film known as
Ghoom-bhangar Gan. That was cen-
sored only because it showed how the
millowners were crue] to the working
people, how they tried to crush their
movement, how they trieq to deteat
them and beat them hollow. This was
objected to by the Censor and they
wanted to censor the film in such a
way that the entire charm of the film
would have been lost.

What has been happening to the
film producers like Utpal Datta,
Satyaiit Ray, Balraj Sahni aud the

late jamented Pramathesh Barua? Un-
less they played in the hands of these
big tycoons, the sharks, they were
unable to get any money. Is it not
high time that the State shouid come
forward and help the growth of the
film industry when we are heading
towards the Fourth Five Year Plan
and are on the verge of completion of

]

‘from Government.
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the Thirq Five Year Plan and ‘when
we want good films to educate ouy
people both for the Plan and Io1 the
defence of the country?

I must mention here another pro-
ducer, Hemen Gupta. He wanleq to
produce a film on NEFA and how our
Jawans fought. He came here to
Delhi and wanted some help from the
Defence Ministry, The Defence Mi-
nistry people said, “You will be help-
ed but you will have to pay a sum of
Rs, 7 lakhs.” Imagine a person like-
Hemen Gupta who is a pronfessor,
who has taken it as a mission for his
life—he is not g film producer of the
type who produces trash films—-who
wanted to produce a good film, who
had taken the courage to produce
such a film to glorify the decds of
our jawans being told, “Pay us Rs. 7
lakhs to produce this film” when he
was to be helped by the Defence:
Ministry people.

Those producers today want help
They want patro-
nage from the Government. This is
the only way, that is, the film indus-
try should be nationalised. I hope,
Govermment will try to bring forward"
a piece of legislation.

As long as nationalisation is not
possible there shoulg at least be con-
trol. Finances should be given to the
good producers to produce good films;
otherwise, what will happen is that
the same kind of films wil] be ™ro-
duced which will be considered as
third-rate films and we will be unable-
to send those fllms abroad.

With these words, I request the hon.
Minister to say something about this.
Let us know his idea about the nation-~
alisation of the film industry. We do-
not want nationalisation of the film:
industry because we are surrounded-
with the idea of nationalisation but
only because we want to nationalise
the people of this country so thal they
may move forward with the slogan-
of peace and defence of this country.
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Shri D. C. Sharma (Gurdaspur):
Mg. Deputy-Speaker, Sir, I want to
support this Resolution whole-heart-
edly, not in a halting and hesitant
Wway in which the mover of the Reso-
lution or the hon. Member who has
preceded me has spoken about it.

1 have my reasons for the nationa-
lisation of the film industry. My
first reasoyn is this, We want resour-
ces for our Plans. We nationalised
the Life Insurance industry in order
to get more to finance our Pians.
I do not see any reason why this
flourishing industry which can bring
some money into our exchequer for
making our Plans more ambitious,
more comprehensive and more far-
reaching should not be drawn into
that net. I think this will be one of
the great national urges for the
nationalisation of this industry.

The second one is this. In every
country of the world, you find that
the film industry works at two leveis.
There is the commercial level and
there is the aesthetic or artistic level.
Go to Italy, go to France, go even to
the United States of America and go
to the United Kingdom and you find
that there are film producers who
care more for standards of good iaste,
the standards of good morals, the
standards of good aesthetic represen-
tation than for commercial results.
Everywhere you find that. But in this
country of mine which is known for
spiritual values, the film industry is
tied up only with one thing and that
Is money-making. In our country
there is a producer, a man of genius,
like Satyajit Ray. But what use have
we for him? We do not have any
use for him. We have only use for
those persons who can give us com-
mercial entertainment which appeals
to the lowest common denominator of
"human decency, of human taste and
human conduct. That is the kind of
thing which we want.

My third reason is this that the film
tndustry has come to be associated
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all along the line with the black

money and I tell you it is corrupting
the people all along the line. An
actor—I do not want to mention any
name—would demand Rs. 6 lakhs or
Rs. 7 lakhs or Rs. 8 lakhs for appear-
ing in a picture, but he would sign the
contract for Rs. 50,000. We are sanc-
tifying the black money by keeping
this film industry unchecked, un-
controlled, unsupervised and unsuper-
intended. We are giving a fillip to
this kind of bargaining which is done
below the table and which is not_done
across the table. 'I think, our country
needs that this kind of thing should
be put an end to.

Now, our Finance Minister has said
that he will have a Monopoly Com-
mission. I think there is, more or less,
monopoly in this industry also, the
monopoly of the big actor, the mono-
poly of the glamorous heroine, the
monopoly of the financier—the mono-
poly of all those persons—and I think
if anyone gocs into this, he will see
that it is something which needs look-
ing into.

1 submit very respectfully that the
film industry should hold the mirror
up to our nation. How many films have
been produced in our country which
are motivated by patriotism? How
many films have been produced in our
country which give a vision of spiri-
tual light? How many films have
been produced in our country which
give a vision of greatness of this
country? There are very few films.
Most of the films are boy and girl
affair. My hon. friend was referring
to some director who always had new
heroes and heroines in the films. 1
do not want to give the reasons for
those things. But I say that this thing
has become too much of a racket and
[ think it is the duty of the Govern-
ment to put an end to any racket,
whether it is in business, in banking,
in education, in films or in anything.
The Government must put an end to
that.

There is one more point which 1
want to make. It has been said that
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we ghould have a Films Council. What
wiil the Films Council do? We know
the working of these Councils, This
Films Council will prove to be a stick
with which you cannot kill a lion or
an elephant. It will be an infructu-
ous, ineffective, institution. It has
been said that we should have a Pro-
duction Bureau. What will the Pro-
duction Bureau do? They will get
round the Production Bureau also. The
money bags of this industry will get
round everybody. Therefore, what I
want to say is, if we want to build a
great India, a self-reliant India, an
India which is rooted in the Indian
values of life, an India which looks
forward, an India which also looks
‘backwards to her golden past, an India
which wants to have clean entertain-
ment, an India which wants to have
wholesome standards of morality and
if we want to build that kind of India,
‘the best thing is to nationalise the film
industry. When I go about, people ask
me, ‘“What about our young men?
“They are suffering from indiscipline.”
I say, it is our fault; it is not their
fault and it is the fault of the fllms...

Shri P. R. Patel (Patna): What
about leaders?

Shri D. C. Sharma: . . . which give
glimpses of life which are not always
‘'very wholesome, I say, in the inter-
est of the youth of our country, in the
interest of the future generation of
our country, we should try to nation-
alise this industry here and now.
‘There should be no hesitation about
it and, I think, it should be nationalis-
ed at three levels, the production level,
the distribution level and the exhibi-
‘tion level. Unless that is done, we
are not going to have this kind of
clean entertainment.
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15-32 hrs.
[MR. SpeAKER in the Chair]
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Shri Bade (Khargone): 1 oppose
this resolution which has been
brought forward by my hon. friend
Shri R. G. Dubey. I do not under-
stand why he wants nationalisation of
the film industry. The duty of Gov-
ernment is to govern only and not to
poke its nose everywhere. Nationali-
sation means that Government will
take over the whole thing, and that
brings corruption in its wake. Wher-
ever Government go in for nationali-
sation, there is corruption and the
nationalised industry is always put to
a loss.

Of course, instead of the film indus-
try being nationalised, some more
restrictions should have been placed
on it according to the needs of the
country. But what is happening to-
day? Of course, I realise and I have
seen in the olden days there were
what were called nautankis in the
villages and padka damashas etc.
were going on. But, now, the cinemas
have taken their place. Today, we
find cinema theatres and hotels every-
where even in the villages. Of course.
they are necessary for the agricultur-
ists, because they provide some enter-*
fainment.

PHALGUNA 80, 1885 (SAKA) Nationalisation of 6596

Film Industry.

The first aim of a cinema pict“ro
is entertainment and the second one
is education. Government should see
whether the film is educative or not,
but at the same time they should also
see that the film is entertaining. But
I find that there is no uniform policy
followed by the censor board in this
regard. I had read in one issue of
the Filmindia that there was a restric-
tion that the height of the breast
should be only so many inches and no
more, and the censorship board had
effected some cut in one of the films
because the breast was higher than the
prescribed limit. I also read that
there was a restriction that the mouth
of the hero should go near that of
the heroine only up to so many
inches and no more. But I would like
to ask the hon. Minister whether he
has ever seen any of the American
films from Hollywood complying with
these restrictions. All the boys in
Indore and everywhere else studying
in the colleges usually go to see only
English pictures, and in fact, they
count how many times there are kisses,

and then they come and chit-chat
about it.
Mr Speaker: All of them come to

the hon. Member and chit-chat?

Shri Bade: T have heard the boys
saying all these things, because one
of my hobbies is to teach the students,

Mr. Speaker: They must come and
ceport to the hon. Member?

Shri Bade: I am submitting to the
hon. Minister that instead of national-
ising the film industry, there should
be more restrictions on the American
films or prohibition of the American
films which are spoiling the psychology
of our youth.

At &I W AR - qAA qIE
ar fe=t # arar F7a & ) feent & ar¥
} 7g HASY F & oA o T 7

weqm WA ;TG HASAT 7 forer
SYRT @R FWQ E |
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Shri Bade: That is because I am not
a fanatic on the language question. 1
have to speak in Madhya Pradesh in
Hindi, and sometimes in the High
Court I have to speak in English also.

An Hon. Member: My hon. friend
is speaking in the High Court today?

Mr. Speaker: Now, he is in Holly-
wood!

Shri Bade: Those Hollywood films
are brought here. My request to the
hon. Minister is that when the
American films are imported here,
our censor board should see whether
they are according to standards laid
down. Nowadays, whenever there is
a lot of rush for the English films,
the Indian films also attract crowds,
and these Indian films also begin to
imitate the Hollywood films. In fact,
we have seen some shabby scenes even
in Indian films.

Dr. M. S. Aney
many kisses were
films?

(Nagpur): How
found in Indian

Shri Bade: Of course, in India, it is
prohibited. But you find them in the
American films . . .

Mr. Speaker: What did Dr. M. S.
Aney say?

Shri Bade: He wanted to know
how many kisses were found in Indian
alms?

Mr. Speaker: Dr. M. S. Aney is still
interested on this subject even after
the age of 80; it seems no age is past
that temptation.

Shri Bade: If the
nationalised then what will happen?
We shall be seeing only the pic-
tures of the Ministers like Shri
Jawaharlal Nehru, Shri Lal
Bahadur Shastri and Shri T. T. Krish-
namachari and others in the films.

industry is
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Even today, we find that pictures te
depict what is happening actually are
not being produced. For instance,
there is no film to show what has
happened in East Pakistan. There is
no film to indicate what we should do ,
when India is attacked. No films are
being produced at all on these sub-
jects. So, I submit that some restric-
tions should be placed on the film
industry in regard to the nature of
the films that they should produce.

Another important thing which I
want to bring to the notice of the
hon. Minister is in regard to the film
on Goa which has been prepared by
Shri Telkar. Sanction has not been
given for that film by the Ministry so
far simply because that picture depicts
how there was persecution of Hindus
when the European people came here
in the beginning. After all, it is a
matter of history now, and those
things are written in history books
also, but still that film is not allowed
to be exhibited because it is thought
that the Western countries might be
displeased, and, therefore, Shri
Telkar's film is not being encouraged
at all.

I oppose this resolution which seeks
to suggest nationalisation of the film
industry. I submit that there should
be no nationalisation at all because
nationalisation means corruption. In-
stead, there should be more restric-
tions on the Indian films which only
look to the income which they get. I
have seen Marathi films, and they are
quite good; Bengali films are also very
good. So, there should be no nation-
alisation at all and there is no need
for it. But I would submit that
the American films which are import-
ed here should be properly censored
and made to conform to certain
standards and only those films which
are very entertaining and which are
very educative should be imported.

=t go wo M7 (fqgam): v
© werw wAI & 3§ weard &1 faqw
F@E | TR FT 3700 7% R v F gwAaw
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Shri Sham Nath: Mr. Speaker, Sir,
this is not the first time that a reso-
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lution like the one under discussion
has been considered in this Hoflse.
Last time, it was in 1962 that a none
official resolution was moved here, but
it was opposed by Government and
was ultimately withdrawn by the
Mover with the leave of the House.

Sir, I have very carefully listened
to the speeches in favour of the Reso-
lution. Various reasons have been
advanced in favour of the proposition
to nationalise the film industry. While
I admit that the industry is not in a
very healthy state, that the quality of
films produced here is not very high
and that there are complaints regard-
ing evasion of taxes, I would not say
that all those evils would be eliminat~
ed by the nationalisation of the film
industry.

First of all, I wish to point out cer-
tain constitutional difficulties in our
way. As the House is aware, the
film is a medium of expression and
any curtailment of freedom of expres-
sion would infringe the relevant arti-
cie of the Constitution. Article 19(1)
(a) guarantees certain fundamental
rights—freedom of speech and expres-

sion. The Mysore High Court has
held that freedom of expression
extends to the screen also. This
being so, any action in compliance

with the Resolution under discussion
will be impossible unless the Consti-
tution is suitably amended.

My next point is, Sir, that film-mak-
ing is an art. It is the art of screen
play-writing, direction, acting, photo-
graphy, music, editing etc. So the pro-
duction of films by Government and
their regimentation will not be cons
ducive to the growth of art.

The third point concerns the nature
of film production as a business. An
Inquiry Committee was appointed
some years back. That Committea
considered the various aspects of the
matter. It estimated that the avcrage
income from a film was less than Rs,
3 lakhs while the average cost
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amounted to about Rs. 3.25 lakhs. In
recent years, these_figures have gone
up very greatly. Nowadays a colour
film in Bombay costs anything bet-
ween Rs. 25 lakhs and Rs. 1 crore and
a black-and-white film between Rs,
10—20 lakhs. There are no reliable
statistics regarding the failure of films.
But it is generally believed in the
industry that about 60 per cent of
films released fail to recover the
cost incurred on them. The percentage
of films which prove flops has been
put at 25 in the case of Bombay and
Madras and 10 in the case of Calcutta.
Fiims which have proved hits at
the box office are only about 3 per
cent in Bombay, 5 per cent in Calcutta
and 10 per cent in Madras. Thus by
nationalising the industry, the Govern-
ment may have to underwrite heavy
losses, and financially it will not be a
sound proposition.

Another thing is that largely it 1is
feature films which private producers
produce. While I agree that enter-
tainment films are largely produced
with an eye at box office returns and
not with the object of educating the
masses, in spite of this it will not be
desirable, in my view, to take res-
ponsibility on behalf of the State for
entertainment of the general public.
It is casier for the State to run a big
industry. The State can run railways;
it can run airways as we do in India.
But in a democracy like ours, if we
nationalise the press or the film
industry we should try to imagine

what reaction it would produce on
+2e minds of people.
I would submit, Sir, that to the

majority of Indians films are largely
a medium of entertainment and relax-
ation. I agree that our films should
have an educative value also. To
achieve this end Government have
been trying, and have taken some posi-
tive steps during the last few years.

An hon. Member said that the
recommendations of the Film Inquiry
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Committee presided over by Shri
,S. K. Patil have not so far been

implemented by Government. I would
like to correct this misunderstanding
and state that almost all the recom-
mendations that the Film Enquiry
Committee made have been consider-
ed and implemented by the Govern-
ment.

What those measures, which the
Government have taken, are, I think
well known to the Members of this
House. I would just mention a few
of them briefly for the information of
those hon. Members who think that
the Government has stil' to imple-
ment the recommendatior. of the
Film Enquiry Committee.

One of the recommendations that
this Committee made was that the
Government should institute State
awards for films, and this has been
done. The purpose of these State
awards is to encourage production of
films of high aesthetic and technical
standard and of educative and cultural
value.

Secondly, we send our good films to
various international film festivals,
and I am glad to say that a number
of these films, particularly document-
aries of the Fiims Division, have won

important international awards dur-
ing the last few years.
Thirdly, Government has set up

the Motion Picture Export Corporatiom
of India to promote export of Indian
films to foreign countries. Shri Dubey
in the course of his speech, referring
to this aspect of the fllm industry,
stated that our films earn a very
paltry amount of foreign exchange. 1
agree that our films do not do as well
in the international markets as they
ought to. The main reason for that
is that our films are produced mainly
with an eye on box office returns in
the country. I have no hesitation in
‘admitting this unfortunate fact, but
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we cannot forget that the producers
would like to produce only those films
which they think will do well as a
business proposition. Therefore, in
my view, the more important thing
is that we should try to educate pub-
lic opinion. If public opinion does

not approve films which have un-
healthy trends, then naturally the
producers would not produce such

films.

One of the hon. Members observed
that our producers very largely depend
on money-lenders and financiers for
their production. This thing was
realised by Government, and a few
years back, the Ministry of Finance
set up a Film Finance Corporation
with the object of granting loans to
deserving producers.

Then, a Film Institute has been set
up at Poona for imparting training in
the various branches of the technique
of film-making. 1 may say that the
establishment of this Film Institute
was also in compliance with one of
the recommendations of the Film
Enquiry Committee.

Then, there was the Children's Film
Society which was formed a few years
back.

Shri Tyagi: The less said about it
the better.

Shri Sham Nath: I know that the
working of that Society was most
unsatisfactory, and we have recently
requested an hon. Member of this
House to be the Chairman of that

Society.

Shri Bade: Only by making an hon,
Wember of this House its Chairman,
will it be remedied?

Shri Sham Nath: I have no doubt
that under stewardship, the work-
ing of that Society will improve.

Shri Tyagi: Are you going to get it
registered?
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Shri Sham Nath: I think that S&-
ety is already a registered body, and
{t includes some non-official Members
and representatives of some Ministries
of the Government of India. For the
last few years, the persons who were
in charge of that Society did not pay
proper attention to its working, and
the result was that some very undes-
irable things happened.

Shri Bade: What would happen #f
the whole industry is nationalised?

Shri Sham Nath: Then we have
recently formed a University Film
Council the purpose of which is te
instil a sense of critical appreciation
of films in the students and to improve
their taste.

A Film Consultative Committee has
been constituted to function as a
forum for exchange of views between
Government and the film industry and
to assist Government in the formula-
tion of policies relating to the film
industry.

It would not be correct to say,
Sir, that the Government has no
control on the film industry. I think
Government exercises considerable
control over the film industry through
the Central Board of Film Censors
which sanctions films for exhibition all
over the country. There are certaim
directives which have been issued to
the Central Board of Censors, and om
the basis of these directives, this
Board sanctions films for exhibitiom
in the country.

16 hrs.

Another point that I would like te
make, Mr. Speaker, is that we cannot
say that we are not doing anything
at all in the form of film-making. We
have during the last few years pro-
duced hundreds of documentaries
under the auspices of the Films Divi-
sion. These documentaries and news-
reels are produced in English and 12
Indian languages and they cover sig-
nificant events in the country as well
as abroad, and they are shown in



6605 Resolution Re:

{Bhri Sham Nath}

about 5,100 cinemas in the country
which have an annual audience of
more than 100 crores.

Before I end, Sir, I would road out
an extract from the report of the Film
Enquiry Committee, because it was a
high-powered committee and it had
made a thorough enquiry into various
aspects of the film industry. It consi-
dered the question of nationalisatiom
also. This is what the Committee had
to say on the nationalisation of the
Qlm industry.

“It would be as suicidal for
thought and expression to follow
uniform and regulated patterns in
this field as in the realm of books.
The regimentation of ideas and art
should make beauty subsevient
to the rule of thumb, culture sub-
missive to the will of the authorily
and entertainment subordinate to
the philosophy of the State. We
have no doubt that this would
result in the standardisation of
art which would be fatal to its
growth without making the indus-
try any more efficient; the combi-
nation of the two would introduce
an unhealthy check on individual

initiative and enterprise which
are indispensable for idealistic
conception and artistic expresd

sion.”

Therefore, Mr. Speaker, in view of
my submissions in respect of the
dificulties in the way of nationalisa-
tion of the film industry, and since we
have taken very significant, positive
measures to improve the standard of
Indian films and to eliminate their
objectionable features, and considering
what a high-powered Committee ex-
pressed as its considered opinion on
this issue, I strongly oppose the
Resolution.

Shrimati Yashoda Reddy (Kurnool):
I want to put one question. The hon.
Minister said, though not very con-
vincingly, that after all the film
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industry is a business and unless they
are allowed to make money, they will
not prosper. I would like to ask, if
there are such good pictures like
Kabulliwalla and Punarjanmam which
are high-calibre films preaching cor-
rect values and morals and even it
they stand to lose in the box-office,
whether the Government would come
to their aid and encourage them, and
ban such pictures as are box-office hits
but have a disastrous effect on the
moral, educational and national inter-
ests?

Shri Sham Nath: It would be very
difficult for the Government to assure
such producers of any subsidy in case
they lose on the pictures produced by
them, but the Government is always
willing and anxious to give such
assistance as may be possible for it
to render to such producers.

Shri Bade rose—
Mr. Speaker: He has spoken already.

Shri Bade: I only want to know
whether there is any restriction on
the import of foreign films.

Shri Sham Nath: As regards foreign
films, there is an agreement with the
importers that they could import
foreign films on the basis of their
past performance during a particular
period, and whatever earning there
is in respect of these films, it is not
allowed to be taken out of the country.

Shri Tyagi: Is there any censorship
on them?

Shri Sham Nath: Yes, Sir. There is
censorship of the films. No film im
India can be exhibited wunless it is
censored by the Board of Film Cen-
sors and certified by them to be fit
for public exhibition.

Shri R. G. Dubey: I had made it
«quite clear even in the beginning that

.
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1 do not have any dogmatic or rigid
approach to this problem, but I am
afraid the Deputy Minister’'s reply
was not quite satisfactory. There
are any number of examples. For
example, I saw that the Western
India Theatres, Ltd., Bombay, had
36 theatres all over the country, but
only 13 are left now. I am told that
the Company Law Board is making
an enquiry into this matter. What I
feel is that the Government are not
realising the gravity and the nagni-
tude of the problem. I am not say-
ing that the Government should im-
mediatcly take steps for nationalisa-
tion. I ask where is the freedom for
the real artiste and the producers. The
producers and artistes are squeezed
in between the topnotch artistes and
the financiers. So, you must create
conditions for them so that they
could subsist. For that, some re-
thinking is necessary. That is all.

Mr. Speaker: Should I put the Re-
solution to the vote of the House?

Shri R. G. Dubey: I would like to
withdraw it.

The Resolution was, by leave, with-
drawn.

16.07 hra. !

RESOLUTION RE: MINORITIES
IN EAST PAKISTAN

Mr. Speaker: The House will

now
take up the next Resolution. Shri
Tridib Kumar Chaudhuri, The time

allotted is 2% hours. What should be
the time for the Mover? 25 minutes?

Shri Tridib Kumar
(Berhampur): 25 minutes.

Chaudhurt

Mr. Speaker: All right; 25 minutes
for the Mover and 10 minutes each
for the rest.

Shri Tridib Kumar Chaudhuri: Sir,
I move:

“This House is of opinion that In
view of the continuing insecurity
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of the life, property and honour of
the minority communities living in
the Eastern Wing of Pakistan and
general denial of all democratic
rights of the people in that part of
Pakistan, the Government of India
should, in addition to removing all
restrictions on the migration of
people belonging to the minority
communities from East Pokistan to
the Indian Union, a]so take steps to
raise the issue of the democratic
and human rights of the minorities
in the forum of the United Nations
under appropriate articles of the
U.N. Charter.”

I have been impelled to move this
Resolution because I have found for
the past few weeks from a perusal of
the statements that have been made
on the subject of continuing migra-
tion of minorities from East Pakistan
and the problem that this country is
faced with, that while there is no
lack of sympathy and expressions of
righteous indignation against Pakis-~
tan, for the atrocities committed
against the minorities, there is very
little appreciation of the vast and
staggering magnitude of the problem
that confronts this country and also
equally little appreciation of the poli-
tical and international implications of
the oppression that is being perpe-
trated against the poor and helpless
minorities.

It is very plain that the regime of
President Ayub  which finds itse]f
tottering at least so far as East Pakis-
tan is concerned, is bent upon drown-
ing that parts of Pakistan in a
flood of communal passion and viol-
ence. It 1is also equally plain—I
should say it is as plain as daylight—
that the Government of Pakistan is
today bent upon using the minorities
as hostages to ransom in order to
blackmail India and to blackmail the
United Nations Security Council in
order to gain its ends in regard to
Kashmir. That being fhe position, 1
would urge upon Government that
they should seriously reconsider their
policy with regard to Pakistan, as one
Central Minister was recently im-~



